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(b) The power of the Chairman to grant a licence for the
purpose of storing kerosene, petroleum, naptha or any other
inflammable oil or spirit specified in clause (r) of sub-section (€))
shall be subject to the provisions of the Petroleum Act, 1934,
and the rules framed thereunder and no such licence shall be
granted unless the said provisions have been complied with by
the applicant for the licence. -

(7) A District Board may, subject to a maximum to be fizxed
by the Provincial Government, levy a fee in respect of any such
licence and the renewal thereof and may impose such conditions
and restrictions upon the grant of such licence as it may think
necessary :
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Provided that the Provincial Goverament may, subject to

such maximum as has been fixed by them under this sub-section,
direct the District Board to levy a licence fee in respect of rice

- milling as provided in clause (a) of sub-section (1), if in their
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opinion the District Board has failed to exercise reasonable
discretion in fixing the same.

152-B. (1) If, in any factory, workshop or work-place in

electric power is used, nuisance is caused by reason of the
particular kind of fuel employed or by reason of the noise or
vibration created, or by reason of insanitary conditions in and
around such factory, workshop or work-place affecting the public
health, the District Board may issue such directions as it thinks
fit for the abatement of the nuisance within a reasonable time to
be specified for the purpose. :

(2) If there is wilful default in carrying out such directions

-which steam power, water power or other mechanical power or-

or if the abatement is found impracticable, the District Board :

may— _
(a) prohibit the wuse of the particular kind of fuel
employed, or _
(b) restrict the noise or vibration by prohibiting the
working of the factory, workshop or work-place
between the hours of 9-30 p. M. and 5-30 A. M.

(3) Nothing in this section shall be deemed to empower the
District Board to pass an* order which will be contrary to
the provisions of the Factories Act, 1934 or the rules framed
thereunder. :

152-C. The Provincial Government may, either generally or
in any particular case, make such order or give such directions
as they deem fit in respect of any action taken or omitted to
be taken under section d 52-B.

152-D. (1) Subject to the provisions of inspection in any
other laws for the time being in force, the Chairman of the
District Board or any other person authorised by him in this
behall may enter any factory, workshop or work-place—

(a) at any time between sunrise and sunset;
(b) at any time when any industry is being carried on;
and :
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